IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

0O.A. No. 884 198 ¢
T.A. No.

DATE OF DECISION_31.10.86

Shri Kishan Chand ‘ Petitioner

2 _ "None Advocate for the Petitioner(s)
Versus
Unicn of Tndia & Qrs: ___Respondent s
_ None _Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. Justice K. Madhava Reddy

s

The Hon’ble Mr, K@ushal Kumar, Member

» Chalrman

1. Whether Reporters of local papers may be allowed to see the Judgement ? Y,

2. To be referred to the Reporter or-not ? : N'o
3 Whether their Lordships wish to see the fair copy of the Judgement ? Vo
Yhether to be circuleted to all +the Benches N

%\, %Lutw// ZiL
( Kaushal Kuma ( K %’_\
13 D.L . Muoh
Member 31.10.,86 Chalmandgi }fidg}ﬁ
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CENTRAL APMINI S—TRAT IVE TRIBUNAL
PRINCIPAL BENCH
- DELHI.
REGN. NO. OA 884/86 ‘ ‘Dated: 31.10.86
Shri Kishan Chand e Applicant
Vs .
Union of. India & Ors. cee Respondents.,

Coram:~ Mr,Justice K. Madhava Reddy, Chairman
Mr. Kaushal Kumar, Member

For the apnlicant v None

(Judgement of the Bench delivered by Mr,Justice

K. Madhava Reddy, Chairman)

Even on the last date of hearing no one appeared,

Today again neither the applicant nor anybedy on his

behalf appears.. In the application the order of

reversion made on 27.5.1965 is called in question,

The petition for condonation of delay does not disclose

sufficlient grounds for not filing the application in

- time. Even otherwise, we do not find any merit in

this avplication. Apvlication is accordingly dismissed.
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